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 Statement of Audited Accounts from
Income Tax Employees Federation

7862. SHRI M. ARUNACHALAM:
Wili the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased (o state:

(a) whether the Central Board of
Direct Taxes have not received state-
ment of Audited Accounts from the
Income-tax Employees Federation
since November, 1967;

(b) whether it is a fact that the
conditions stipulated under rule 5{e)
of the C.C.S. (Recognition of Service
Association) Rules, 1959 have been
relaxed in  respect of Income-tax
Employees Federation; ang

() if not, the action proposed to be
taken by Government?

THE MINSTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) to (c). At
present, ithere are no formal rules re-
gulating the grant of recognition to
service associations of Government
servants. The C.C.S. (Recognition of
Service  Associations) Rules, 1859,
which were framed with reference to
Rule 4-B of the T.C.S, (Teonzust) Rules
1955. are bheing treated as inoperative
az the said rule 4-B has been struck
down by the Supreme Court. Hence,
the Government did not consider it
necessary to call for the statement of
Audited Accounts from the Federation,
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Export of Cables

7864. SHRI AHMED HUSSAIN: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pieased to state:

(a) names of the manufacturers
who export cableg to other countries;

(by amount of foreign exchange
earned by each of them during the
last three years;

{c) whether the export of cables
is- declining day -by ‘day; and

(d) the detaﬂs ot the scheme under
considerstion to compensate these
companies and to provide. suitsble
markets for them?





